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• Prime Minister 
Mr. Deputy-Speaker: Your letter 

has been forwarded to the Ministry. 
As soon as the reply is received, what 
action is to be taken will be taken. 
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Mr. Deputy-Speaker: Papers to be 
laid on the Table. Shri Humayun 
Kabir. 
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Mr. Deputy-Speaker: Order, order. 
I have told the hon. Member that I 
have received the letter and it has 
been referred to the Ministry. As 
soon as the reply is received, action 
will be taken. 
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Mr. Depuay-Speaker: There is no 
point of order. There cannot be a 
point of order on a question which is 
not before the Houie. Shri Humayun 
Kabir . 
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Mr. Deputy-Speaker: We have 

finished one item. We are on the 
other item. 
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. PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF THE FERTILISER COR-
PORATION OF INDIA LIMITED AND ITS 
REVIEW 

The MInister of Petroleum and 
Chemieals (Shrl Huma)'UD Kablr): I 
beg to lay on the Table a COPy each 
of the following papers:-

(i) Annual Report of the Fertilizer 
Corporation of India Limited, 
New Delhi, for the year 1962-
63, along with the Audited Ac-
counts and the comments of the 
Comptroller and Auditor Gene-
ral thereon, under sub-section 
(1) of section 6l9A of the Com-
panies Act, 1956. 

(ii) Review by the Government on 
the working of the above Cor-
poration. 

[Placed in Library, See No. LT-2079/ 
63]. 
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ALLEGED INACCURACY IN STATE-
MENT OF PRIME MINISTER---i:ontd. 
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Mr. Deputy-Speaker: I have told 
the hon. Member that the letter has 

I of Prime Minister 
been referred to the Ministry. He is 
still persisting. Shri Humayun 
Kabir. 

The Minister of Petroleum and 
Chamicals (Shri Hnmayun Kablr): I 
have carried out your instructions, Sir. 
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Mr. Deputy-Spelker: I shall see 

what the hon. Member's letter is and 
then, if necessary, I shall permit the 
hon. Member. Otherwise, I ~ a  see 
what is to be done. 
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